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IN THE CENTRAL ADPIINISTRATIVE TRIBUNAL,
principal bench,

N£y DELHI•
* * * *

W)

Date of naf^fsioni 17«Q7«1992«

OA 759/91

3AI NARAIN h ORS. APPLICANTS.

Us,

UNICN OF INDIA & ORS, respondents.

CQRAPl:

HON'BLE 3HRI 3.P. SHARMA, nEMBER (3).

For the Applicants,

For the Respondents

... 3HRI B.N. SINGHUI.

... SHRI 3.C, FIADAN,
proxy counsel for
Shri P.P. Khurana»

1» Uhethar Reporters of local papers may be ^
alloued to see the 3udg8ffl8nt ?

2, To bQ referred to the Raporters or not ?

tJ

31X)G£W£NT (ORAL)

(DELIVERED BY HON»BLE SHRI 3.P. SHARtlA, PJEWBE R (3).)

Initially the case has been filed regarding certai

transfer policy with which the applicants are aggrieved.

In the ple.dinga .l.o there i, a mention a, a ground that
the tranafer uln hit the principles of 'Equal pay for
equal wor... m feet, the dai™ ,„e. „ot shpu any reli.f
on the baaie of relief, prayed for in pare 8 of the

eppucauon. 1„ of thi. fact, the learned coune.l fc.
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the applicant faue a statement at the bar that hy yanta

to uithdrau this application with permission to file

fresh application on the principles of 'Equal pay For

equal work*.

The learned counsel for the respondents has no

objection. The application;is, therefore, distniased as

not pressed with the liberty to file fresh application

on the principles of *£qual pay for equal work', if he

so adviced, subject to the lay of limitation.
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